209 Written Answers
[Translation]

Payments made to Banks in respect
of Agricultural Loans written off

1574. SHRI DILEEP SINGH
BHURIA: Will the Minister of
FINANCE be pleased to state:

(a) whether the amount of waived
agricultural loans has been provided
to the various nationalised banks and
regional rural banks; if so, the details
of the amount provided to each of the
banks;

(b) whether most of the rural banks
are running in losses and are not able
to maintain the Statutory Liquidity
Ratio and have generally stopped
giving loans;

{c) whether Government propose to
provide the amount of waiving loans
to these banks to salvage them from
this situation and to provide crop
loans to the farmers and people be-
longing to weaker sections imme-
diately;

(d} if not. the steps proposed to be
taken to improve the financial condi-
tion of these banks; and

{e) whether Government propose to
continue the debt relief scheme in
future?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) The
financial burden on account of debt
relief provided by public sector banks
and regional rural banks under the
Agricultural and Rural Debt Relief
(ARDR) Scheme, 1990 will be borne
by the Government of India. The
scheme is under implementation and
the amount of debt relief to be pro-
vided by individual banks and the
compensation given by Government of
India to them will be known only at
the final stage of the implementation
of the Scheme.

(®) to (d) 150 out of 196 regional
rural banks (RRBs) incurred losses
during the year ending 31st March,
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1989.  The total loans issued by
RRBs during the period of 12 months
upto September., 1989 amounted to
Rs. 1064 crores. In order to improve
the liquidity of RRBs, National Bank
for Agriculture and Rural Develop-
ment (NABARD) advised that ad-
vance payments would be made to
them towards debt relief. As and
when applications are received from
them, a portion of the estimated
amount eligible for relief would be
given as advance and the balance
amount would be made available to
them on reccipt of claim statements
after providing the relief to the bor-
rowers. As on 9th August, 1990,
NABARD has sanctioncd Rs. 102.19
crores to 99 RRBs as advance. In the
casc of bencficiaries under debt relief
scheme. fresh credit will be given to
them after providing rclicf under the
scheme and the beneficiaries repay-
ing the bulance ducs, if any.

(e) No. Sir.

New Bank of Indiz Files

1575. SHRI MADAN LAL
KHURANA: Will the Minister of
I'INANCE be pleased to state:

(a) whother Government have recei-
ved reports to the effect that some im-
portant files of tlie New Bank of India
have been stolen in Delhi:

(b) if so, the facts of the case;

(¢) the names of the firms/persons
to whom these files were connected;

(d) the name of the police station
where F.1.R. in regard to the said theft
has becn lodged; and

{e) the action being taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHR1 ANIL SHASTRI): (a) and
(b} Yes, Sir. New Bank of India has
reported that 4 files wete stolen from
its office. In this connection FIR
No. 138 dated 2-6-90 has been regis-

teread under Section 380, IPC at
Police Station Prasad Nagar. New
Dethi.



